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NATIONAL COMPANY LAW TRIBUNAL O
DIVISION BENCH
CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD AT 10.30 AM ON I?/G)/zo/?’

PRESENT: SHRI K. ANANTHA PADMANABHA SWAMY, MEMBER-JUDICIAL
SHRI S. VIJAYARAGHAVAN, MEMBER (TECHNICAL)

APPLICATION NUMBER
PETITION NUMBER : CP/11060/1B/2018
NAME OF THE PETITIONER : BANK OF INDIA
NAME OF THE RESPONDENT : Velohar Infra pvt ltd
UNDER SECTION : 7 RULE 4
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[CP/1100/1B/20 18]

ORDER

Counsel for the Applicant (Bank of India) present and made submissions. No
representation on behalf of the Respondent. Counsel for the Applicant stated that
an IRP was appointed in another matter CP/114/IB/CB/2018 by this Tribunal vide
order dated 29.08.2018, wherein the respondent is one and the same. The
Applicant is therefore, directed to approach the IRP appointed in the above

referred matter and make his claim.

With the above directions, CP/1100/IB/2018 is disposed of.

SVl AYARAGHAVAN) (K ANANTHA PADMANABHA SWAMY)
Member (Technical) Member (Judicial)

Sr



